FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

RELEVANT PARTICULARS

Name of Corporate Debtor Rudra Buildwell Constructions Private Limited

o

. |Date of incorporation of Corporate Debtor |06.10.2010

w

. |Authority under which Corporate Debtor is | Registrar of Companies, Delhi
incorporated / registered

~

. |Corporate Identity No. / Limited Liability ~ |U45400DL2010PTC209162
Identification No. of Corporate Debtor

o

. |Address of the registered office and Regd. Off-314, F/F, Pocket-D, Mayur Vihar PH-II,
principal office (if any) of Corporate Debtor | East Delhi, Delhi-110091, India

Admn Off- Flat No. 153, Pocket A, Ground Floor,
Mayur Vihar PH-II, Delhi-110091, India

6. |Insolvency commencement date in 15.04.2024 (Order was communicated to the
respect of Corporate Debtor IRP on 16.04.2024)
7. |Estimated date of closure of insolvency  {13.10.2024

resolution process

=

. IName and Registration number of the Mr. Mohit Goyal
insolvency professional acting as Interim | Regn.No: IBBI/IPA-001/IP-P-02395/2021-2022/13636
Resolution Professional AFA Valid upto: 28.05.2024

9. | Address & email of the interim resolution | 17, LGF, Defence Enclave,Vikas Marg, East Delhi,
professional, as registered with the board | Delhi-110092. Email : camohitgoyal@gmail.com

10.|Address and e-mail to be used for 17, LGF, Defence Enclave,Vikas Marg, East Delhi,
correspondence with the Interim Delhi-110092. Email : rudracirp@gmail.com
Resolution Professional

11.| Last date for submission of claims 30.04.2024

12.| Classes of creditors, if any, under clause (b) | Home Buyers
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

13.|Names of insolvency professionals identified | 1. Mr. Satish Kumar Chugh

toactas authorised representative of creditors | Regn. No.: IBBI/IPA-003/IP-N00270/2020 2021/13196
inaclass (three names for each class) Add.: 111-B, Pocket-F, Mayur Vihar Phase-|l,

East Delhi, Dethi-110091

2. Ms. Jayanti Jain

Regn. No.: IBBI/IPA-001/IP-P-01559/2018-19/12426
Add.: 202-H, 2nd Floor, Paras Bazar, Gali Ghante Wali,
Chandni Chowk, New Delhi-110006

3. Mr. Atul Mittal

Regn. No.: IBBI/IPA-001/IP-P-00439/2017-18/10762
Add.: 174, Balco Apartments, Plot No. 58, IP Extn.,
Patparganj, Delhi-110092

14, (a) Relevant forms and (a) https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives | (b) Details of AR are available at their respective
(AR) are available at: addresses given in Point-13

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of the
corporate insolvency resolution process of the M/s Rudra Buildwell Constructions Private Limited on
15.04.2024.

The creditors of M/s Rudra Buildwell Constructions Private Limited, are hereby called upon to submit
their claims with proof on or before 30.04.2024 to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
Authorised Representative (AR) from among the three insolvency professionals listed against entry No.13
toactasAuthorised Representative of the Class of Home Buyer'sin Form CA.

Submi offalse or ing proofs of claim shall attract penalties. Sd/-

Date : 18.04.2024 Mohit Goyal
Place: Delhi Regn. No.: IBBI/IPA-001/IP-P-02395/2021-2022/13636

telaad
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Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(E))
Sale af immovable properdy rn-.':ﬁgagan 1o 1IFL Hame Finance Limibed (Fommsy kaown as fnala infalna Hoousing Fnemce Lid | {BFL-HFL| Corporeta Cffice at Plod
Wiy 36 Uityog Wik, Phase-IV Gurgacn- 122015, (Haryana) and Branch Office at- “307i0E, Upper Ground Floar, Shivall Marg, New Delhl - 110015 the
Securitisation and Reconstmaction of Financial Assets and Enforcement of Security Inferest Act, 2002 [harainalter “4ct7) Whersas the Auhonzed Oficer
{*AD"| al HFL-HFL had takan the possessian af the folioaing propartyies pursuant o the nofes issosd UCS 13 2] of the Actin the foflowing loan acoountsipreepac
nes. with 3 righl o sek The same on A5 1S WHERE |3 BASIS, AS |3WHAT IS BASIS AND WITHOUT RECOURSE BASIS” Ior reafizalion of IIF L-HFL'% duss,
Thia Sala will ba dane by the undersigned through a-auchon platiorm providad al the websile: wan liflonghome. com

Barrowen(s) ( Demand Notice Description of the Immovahle Date of Physical Possessian Roserve Price
Co-Borrower(s) | Date and Amount propertyl Secured Asset 01-July-2023 Rs. 2080000
iGuaramtons] | 30-Dec-2022 Al fhat part and parcel of the prapery bearing Total Gutstanding I'_HLIPL‘E-S- Twanty  Lakh
1. Mr. Harish R5.31,90,434i- {Rupeas | First Floor Fronl Lall Hand Side, Wilhaul Roo! As On Date 10-Apr-2024 Eighily Thousand Crly]
Sedhi Thirty One Lakh Kinsty | Rights, With Carpet brea A Maasunng 455 56 1. Eammest Maney
2Mrs Hardnder | Thousand Four Hundeed | And Suger Buit Uip Area Ad Maasunng 540 5o &, | RS- 34,40.3821- _ Depesit (EMD)
Sethi Thirty Four Only) of Buil Up Property Bearing Plat No 57 And 56, | (Rupess Thrty Four Lakh oo
MR Hafish | i increass Ampunt | Ut Of Khiasra No, 755, Vilage Nawada, Block-A,  Porty Thousand TReef g pee Tug Lakh Eight
Sathi ‘Rs 25000l | Moan Garden, Utiam Nagar Dalhl, 110033, F Hurdred Eighey Twa Caly) Thatsand Criy)
[Prospect No, I_FI.L.IFEIHE Twerdy  Eive Indiia. (Fiol araa admaasuring 1800 50, 11, Carped
IL1008B1E1) Thousand Only} ﬁiﬁﬂfﬁ""g LRI
| Date of Inspection of property EMD Last Date Datel Tima of E-Auction

0Z-May-2024 11:00 hrs -14:00 hrs O4-May-2024 till 5 pm, (6-flay- 2024 11500 hre.-13:00 hrs.

Mode Of Paymaent :- EMO paymants are do be made vide anling made only, To make paymenis wou have to W st iipssew, i creham, com snd pay through
link avalabla for the propariy Sacarad Az=ed only,

Mote: Payment fink for each property’ Secured Asset |s diferent. Ensure vou are using ek of the property/ Secured Asset you Intend bobuy vide pubilic
auction. For ‘balante paymeént, upon succasshil bd, has fa pay hiough RTGSNEFT. The accounds defals ara as foliows: a) Nama of the Account:- IIFL
Home Finance Ltd.. bj Name of the Bank:- Standard Chartered Bank, ¢} Account Mo 080287 baexxx followed by Prospect Number, d) IFSC Coda:-
SCBLO03G00, o) Bank Address: Standard Chartered Bank, 30M.G, Road, Fort, Mumbai-200001.

Terms and Conditicns:-

1. For panicpaling 1 2-awcson, Interding bidders requined to registar thelr details with e Sarice Providar hitps:ihwww, [iflonehome. com, well in
advance and has o create the loin sccound, leain 10 and passwand, Infending bidders haye do subeit! send their “Terder FORM alang with the paymen|
detals lowards EMD, copy of the WYL and PAN card at the above mentioned Branch Office

2. Thabidears shall imgrawe thee affer in mufSple o asncunt mentiorsd undar B column "Bid Increase Amaunl” Incase bid is placed i e 2t 5 minules of
the closing fimeof the auction, the cloging limeawill sulomadicaly gat axtended far fminutas,

3. The successid bidoar should depasi 25% of the bid emount (after ajezting EMO) within 24 hows of the accepiancs of bed prica by the AQ and the
balance T5% of the bed amount wishin 15 days from the date of confirmation of sale by e secured credsarn, 41 depaosit and payment shall be in tha
prescrbed mode of paymen

4. Thae purchaser has b baar i cess, appicabie slamp duly, bees. and any olfr slabulory dues or alhér dues like municipal &, alacincty changes, [and
and all otherincidantal costs. chargas including all {axes and rates oulgongs relating fo e proparty.

5. Biders are advised %o go firaugh the websie hitps:\weowliflonebhome.com and https-ivwaaiifl.comihome-loans/properties-for-auction for
detaied s and cordions af auchon sale & auction agpplication foom bafore subaitting ek Sids fortaking pat o the e-auchion sale procesdings,

B, Fordelails, balpprocedure and onle iraining on e-suclion prospactive bidders may conbacl the serce provider E mad 1D:- auction, hfiN.com, Suppor
Hedpiing na. 1800 2672 499,

7. Farary guery related 5o Property detaits. Inspection of Froparty and Online bid etc. call HFL HFL toll free no. 4800 2672 458 from G8:30 hrs to 18200 hrs
betwesn Monday 1o Friday or write to emadl;- suttion Rl com

B Wolkoa is bereby given [0 abgve sakd borrawars (o colkecl the househakd afides, which wene hing in (ha sscuned assed al tha iimo ol taking physical
possession within T days, albansisa IFL-HFL shall natbe responsible for any loss af propedy undar tha cirgumstances.

Furihir the nobce is herelby goven bo the Barmowen's, thatin case they fail o coflect the sbove said arfices same shali be sold in Bocordance wish Law

10, Incaseof defaull in payment at ary stage by the suscessiul bidder faucsion purchaser within the abova stpulated time, the sale will ba canceled and the
arrecir dready paed Wik e erleited dncluckng EML and e propesty will be again pul g4k

11 A resennes b nghts fo pesiponicancel or vary [he bems and condition of tendentaucion withoul assigning any reason fhereal. Incase of any depule in
tardarifuction. (he deceion of AD of [FFL-HFL wil be final.

POSSESSION NOTICE - (for immewvable proparty) Rule 8-(1}

YWhereas, tha undersipnad being the Authorized Officer of IFL Home Finance Limitad {Formeady knawn as India Infeline Housing
Finance Lid.] (IIFL HFL} under the Sacuritisation and Recorsiniction of Finandal Assets and Enfarcement af Security interess Act
2002 and i exarcsEs of powars Confernad Under sechian 13412} read with Buie 3 of tha SEEL-I'IH.' intesest (Enfarcamant] Rules 2002, 5
Demand Notice was ssued by Be Authorsed Officer of the company ko the bormowers | co-barowers mentionesd hanein below to
repay tha amcunt mentiarad |r the nofice within 80 days from the date of recaipt of tha said nofice. The bormawar hawing faded (o
f“|"-"|'|' e Enent, rahce & harel:j.- {iven o fne barrowes and e bz II‘:'Q‘EI'IE‘& tht the UWITEW[P'IM has taken posseasion of the
property descibed harain balow in axercise of powers corfared on him under Secbion 1304) of tha said Acl read \with Rk B of tha 2ad
rukes, The bomowes in paricular and e pubic in genesal ane hereby cautoned not 1o deal with the propey and any dealings with the
proparty wil be subject bo the changa of IFL HF L for an amaound as mantioned hersinunderwith inlerast heneon.

“Thie bomower's Bienson & inviled to provisions of sub-saction (8) ofsaction 13 of the A1, IFehe bamower clears thea dues of the TIFL
HFL" bogesher wilh all cosds, charges and expensas intumed, alar!]-l' timie bafore Ihe date ixed for sale ar iranstar, tha secuarad ds5ets
shalinod be sold or frangferred by "IIFLHFL” and no furiher siepshall be taken by "IFL HFL for iransder or safe of 1he secured assels
Name of the Borrowen|s) Descrigtion of Secuned asset Tedal Qutstanding | Dabe af Date of
Haryana, BRANCH {immevable property) Dues {Rs|  [Demandip, o coccion

Me. Mandar Mrs Firk | A that piece and percel of Property out of Khewat o, | Rs. T38053.00,- |- Metica
Dairy (Prospect Mo, |72 Khatonino. 1023 skuated in vil Farmang Khas, Teh |R|_,|:u_||!1, Seven Lakh | 10-Jan | 13-Apr-24
IL0448578) Maham, DisH Rohlak, Haryara, 124112, Area mhmE ?ﬁl Thousand | 203
dmaasirng {in 50 FL) Pregary Type: Land_Arad, | and Fifty Thres Onfy)
Buill U Araa, Campel frea, Propety deea: 263500,
PTG 00, 150300
W Dalhic Singh, Mr Happy [ Al that piece and parcel of Praperty Comprised in | Prospect Mo. 066898 | 09-Jan | 13-Apr-24
Mrs. Suman Rani|Khewa! Bo. 108 Siluated in ¥ilage Bhanya, Tehsd (R, S89151.00/-] 2034 |
(Prospect No. 986895, | Pehowaand Dislncl Kunskshilra, Haryana, 136118, Ara | (Rupees E%‘I‘ Lakh
§72458) Admaasurie [in Sg. FL): Property Type: Land_rea, | Eighty Nine Thousand
Super_Buill_Up Area, Carped Area.. Buill Up_Area, | One Hundred and Fity

Property Area. 2041 88 117700 102003 134763 | Gne Cinly}
Fsiyhesei ) e Prospect No. 972438

Rsg. 111961. oa/
(Hupaes  One Lakh
Elaven Thousard Kine
Hundred and Sty Four
Doty
For, further dalsils pleess cantacl o Authonsad Officer at Branch Office; SCO-41P. First Flacr, Sector-7, Main rlarl:eL Kamal-
132001 /or Corporate Ofce: Plot No 58, Phase-IV, Wdtyog Viksar, Gurgaon, Hargana

Place: Haryana Date: 18/04/2024 S Authorisged Officer, For IFL Home Finance Limited

FOR THE ATTENTION OF THE CREDITORS OF
RUDRA BUILDWELL CONSTRUCTIONS PRIVATE LIMITED

POSSESSION NOTICE
(For Immavable Propery) Rule B-(1)
Whereas, the undersigned being the Authorized Officer of IFL HOUSING FINANCE LIMITED under the Securitzafion and
Reconstruction of Financial Assets and Enforcement of Secunty Interest Ack, 2002 and in exercise of powers confermed under section
13(12) read with Rule & & & of the Security Interast (Enforcement) Rules 2002, issued a Demand Notice calling upon the following
borrower’s forepay the amountin te nolice being mentioned below within 80 daye from the daie of recaipt of the 2aid notice.

LAN Borrower/s Amount | Demand 13 (4) Rule |Date of Property Address

Mo. MNotice Date | 8 Date Possession

LNDEL00S |Akram Yamin|  Rs. | g2.01.2024 | 12.03.2024 | 16,04 2024 | HOUSE NO. 25 B, KHUKRAIN APARTMENT,

22 and Liala Akram [1,72.85,608 & PLOT NO, 3041, SECTOR-13, ROHINI,

230017247 | PRASHANT \IHAR, 50- NORTH- WEST
| DELHE-110085

15 DAYS SALE NOTICE UNDER THE RULE 8 SUB RULE (1) OF SARFAESI ACT, 2002

.'E|I!II | whichihe |‘-|'|"1.'|-F|'I:.' Wil b "-llll,‘.l'll,‘:-l"rPl!'MH and basanca diss il any Wil e resavared weth Int@rast and oasl
Place : DELH! Daba @ 15-Anr-2004 Sdi-Authorised Oficer, HFL Home Finance Lirnibed

The Borrower are ﬂﬁ'eh:,- |'|-:'||I|I|3|,1 ey ey the 3 iy ag menhioned al:ﬂ wi ey 'with bplo dated Interés] and amlhr:,- mpmss-s I;naﬁ:u'e e date of Tenides'luchion,

Tha borrower having failed to repay the amount, notice is heraby given to the barrower and tha public m ganeral that the undersigned
haz taken Symbolic possession of the property described herein below in exercise of powers conferred on hirm under Section 13(4) of
the said Aci read with Rule 8 of the said rules.

DEUTSCHE BANK AG

DEMAND NOTICE
Demand MNotice under section 13(2) of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (herein after as the said "Act”)
1. Borrowers: A, 8V Industries, B, Mr. Siddharth Jain C, Mre. Anita Jain,
(a8} Residential properiies being - "All the piece and parcel of properly being Residential Property being B-2/135, Ground Fhoor,
Janakpur, Delhi-110058, which is bulted and bounded as follows; Nodh: Service Lane 15 Wide; South: Property No, B-2M135-A; East
Road 40" Wide; West  Senvica Lane 15 Widae; "
Reforence: - Loan against property Loan Account Mo, 300040121390013 for an amount of Rs. 1,40,50,000/- (Rupees One Crores
Forty Lacs Fifty Thousand only)
-GECLAccount Mo, 320040121390018 amounting 1o Rs. 13,989,000/ {Rupees Thirteen Lacs Ninety Nine Thousand only)
- Working Capital Loan Account No. 100040121390018 for an amount of Rs, 3,00,00,000/- (Rupees Thrae Crores only)
a. Whereas Dauische Bank A G, having one of its places of business at Ground & 14th Floor; Hindustan Times House, 18-20, Kasterba
Gandhi Marg New Delhi - 110001 (hersinafier referred a5 “Bank”) had exdended Working Capital & GECL facility to you, the Addresses
The said credit facility is secured inter alia by way of mortgage over the above mantioned immaovable residential proparties. (harainafter
referred to as the “Secured Assels”),
b. That vou, the Addresses have falled to maintain financial dissipline in the loan account and as per the books of accounts maintained in
the ordinary course of Banking business by the Bank thera exisls an oulstanding amount of Rs. 1,87 52 448.89 (Rupees One Crores
Eighty Seven Lacs Fifty Two Hundred Four Hundred Forty Eight and Eighty Nine paisa only) as on 27.03:2024 and Interest
thereon till the receipd of complete duss
¢. In addition o the said outstanding dues, you are also lable to pay Inleses! and Penal interasts due in fulure till the entire culstanding
dues are paid, Due to parsistent default on the part of you the Addressee the-lcan account has been classified by the Bank as Non
Performing Asseton $th March, 2024 wiithin the nomms slipulated by the Reserve Bank of Inde.
d. In view of the abave defaull, the Bank hereby calls upon you the Addressse to discharge in full your liabilites towards the Bank by
making tha paymeant of the entire cutstanding dues including up to date intarest, costs, and charges within 60 {stdy) days from the date of
pubcation of this notice, faling whech, the Bank shall be enfiied to exercise all or sry of the following nights:
I, Take possessianol the secured Asset including the fight 1o Iransfer by way of lease, assignment or sale for realizng the Secured Assal,
ii take over the management of the secured assets of the borrower inchuding the fightto fransfer by way of lease, assignment or sale and
realze the secured assel;
iil. Appoint any person (hereaftar referred to as the manager], lo manage the Secured Assal the possassion of which has been taken over,
iv. Fequire at any time by nobce inowriting, any person who fes soquared the Secured Asset and from whomeany money is due or may
becorme dus from you the Addressee. to pay o the Bank, so much of the maney as s sufficent to pay the secured debl.
v boorowear, to pay the securad creditor, so much of the money as is sufficient to pay the zecured dabt.
&. That please be informed that you are hereby restrained from shenabing lincluding by way of fransier, zsle, lease or ctherwise) or
creating third party iMerest or dealing with the Secured Assel in any manner except with specific prior writlen permission from Bank. Be
informed that any confravention theraof shall be punishable withimprisonment uptoa period of one year o with fing or with both.
Please note that this s the final notice. Needless to say that the Bank shall be within its night to exercise any or 8l of the rights referred fo
abaove agains! you the Addresses entiraly at your risk, respansibility and costs

Watansh Kr. Pal
Authorized Officar, Deutsche Bank AG

Dated: 18th April, 2024

Tha borrowerin particular and the publicin genaral are haraby cautionad not to deal with the property and any dealings with the proparty
will be subject to the charge of IFL HOUSING FINANGE LIMITED for an 2mouni a3 menfionad herein underwith interest thereon.
Date: 18.04 2024 Authorized Officer,

Place: Delhi IFL Housing Finance Lid.

Pegasus Assels Reconstruction Pvi. Ltd.

CIM Mo UBRGOOHMMPTC 144112

- : Unit Mo 106, Best Business Fark, Plot Mo, P-2, Netsa Subhash Placa,
PEGASUS : !

Opp. Fun Cingma; Pitampura Mew Dalhi-110034
Corp, Office: 55-56. 54k Floar, Free Press House, Nariman Pomt, Mumbai-d00021, Ph: 022-61384700
Reqd, Office: 507, Dalamal Hause, Jamnatal Bajaj Boad, Narman Point, Muembai-400021

POSSESSION NOTICE [see rule 8(1)]
(For Immovable Property)

Whereas. The Authorised Officer of Pegasus Assets Reconstruction Private Limited, under the Securifisation and Reconstruchon of
Financial Assets and Enforcement of Securty Interest Act, 2002 and in exercise of powers conflerred under Section 13(12) read with Rule
Yofthe Sacurity Inerast (Enforcement) Rules, 2002 issuada Demand Notice dated 12.01.2024 calling upon the Borrowers! Guarantors!
Morigagors 1. Mis Rajesh Gupta 2. Mr. Rajesh Gupta, Io repay the amount mentioned in Motice being Bs. 4,61.60,849.55 (Rupees
Four Crores Sixty One Lakhs Sixty Thousand Eight Hundred and Forty Nine and Fifty Five Paise Only) a5 on 16.10.2023 together
with further mlerests, plus cosls, charges and expenses, ele, w.af, 17.10.2023 withn 60 days from the date of the sad Nobices,
Duas of the said borrower along with underlying secunty interast was assigned in favour of Pegasus Assets Reconstruction Pyt Lid.
a-:tirrg in its capacity as Trustee for PEGASUS GROUP One Trust-1\ (Pegasus) by Indusind Bank Ltd. (IBL) vide Assignment Agreement
dated 30th December 2008 under the provision of Section 5, of SARFAESIACT 2002, Pegasus has stepped it the shoes of the 181 and
il the nights, tithe and interest of [BL with respect io tha financial assets along with underlying security interasts, guarantess, pladges
have vested with Pegasus m respect of the Financial Assistance Availed by the Bomowers and Pegasus exercises all is rights as the
SECUREDCREDITOR.
The Bomowaer having falled to repay the amount, Notica is haralby givan to the Borrowars and the public in ganeral that the undarsigned
has taken Possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Act
read with Rule B of the said Rules an thes 16th day April of the year 2024,
The Borrowess in particular & the public in ganeral is heraby cautionad not to deal wih the propery & any dealings with the propary will
be subject o the charge of Pegasus Assets Reconstruction Private Limited for ancamount of Rs. 4,61,60, 849,55 a5 on 16.10.2023
with furtherinierests, plus costs, charges and expenses, elc. wef 17.10.2023 .

The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to
redesm the sacured assels.

FORM A
PUBLIC ANNOUNCEMENT

[ Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

= RELEVANT P.EE'I:ECULAHE
1.|Name of Corporate Debtor Rudra Buildwell Constructions Private Limited |
7 :ﬂa'.e |:|1 |n|'.r:-|'!'.mal_p_nr:_-:_|flﬂr;pnr_r_m;- _','IF;nIn_f 0830, ;IZI“I'
3, [Muthanty uncler which Gorporate Deblor (5 | Ragstrar of Camparsas, Dalhi
(incorpecatied | registered B
4, |Crorparale ldenlity Mo. | Limited L iahiliy
| denification Ka. of Carperate Diebiar _ _
5, [Address of the regitared ollice and Regd, O-314, FIF, Pockel-D, Mawr Vinagr PH-II,
prircipal officn il any) of Compgrate Dabtor | Easl Delhl, Db 110081, India
Admn Off- Flat No. 1583, Podhat A, Ground Floar
| Mayur Vikar PH-L Dalhi-110081, Indiz

15.04. 2024 |Cmar'.l.as cammunicated to the
IR P o 160, 2024

[13.10.2024

[U45400DL 201 DPTC 208162

&. |Insolvency commencement dafe in
resoect af Corporaie Delbior

7 |Estimated date of chsure af ingobvency

| resabulion process

B, [Mame and Hdgslxau:l'l rmber of the
insahvancy prafessional scting &s Infanim
| Resolution Professional | AFA Valid upte; 75,05 2024

g |Address & emsal af the Infenm resciution 17, LGF, Defance Enclave Vikas Marg East Deihi,
| prodassianal, as rug:y'-sr-gr.' wilhi the board Dl;-"u 11 l:|l,'.-£|2 Emall : :;amulul;gug,-:;r@ﬁan eain

10| Address and e-mail to be used for 7 LGF, Delence Enclave Vikas Marg. Easi Deth
corraspondence with the Infarim E-gh 10052, Email - mdracimiiomail com
| Resciution Projesgional |
| Last date for submigsion of caims 30 [I-HIJH
| Clagses of credions, i any, under clausa (b | Fome Buyers
of sutesecton (B8} ol section 21, ascenained
bry the interim Resolution Profassional
13| Mames f insa ey mﬁmn:ﬂslwmlu.u 1. Mr, Satish Kumar Chisgh
o aed a5 authoviged representatie of creclioes | Regn, Now: BEITPA-003/IP-NDOZTORZ020 202113196
inaciassithres names for gach class) Bdd.: 111-B, Pockal-F, Mayur Wikaf Phase-l
Eazi Dzlhi, Dakl-110281
2, Ms. Jayanti Jain
Regn, Mo IEEIPAOIP-P-01 559501 8401 2426
Add.: 207-H. Zrd Hoor, Paras Bazer, Gali Ghanle Wak
Chandrd Chok, Mew Dalhi-110006
3. Mer. Atul Mittzl
Regn, No.. IBBI1PAD0/P-P-O043001 7-16/1 0762
Add.: 174, Balpa Apartmants, Plat Mo, 58, P E:In
Palpargan|, Delhi-110052
[a) higps:Mbbl.gov infenhomeidownloads
) Cedails of audhorized representatives | (b) Dalsils of AR ars avaishle al thair respactive
|4R) are aveilable af; ackiresses given in Poird-13
Motice i herely given thal e Malional Company Las Tribumsl has ordered (he commencement of The
cerporale inscévency resakution prosess of the Mis Rudra Bulldwell Constructions Private Limiged on
15.04. 2024,

The credars of Mis Ridra Bulldwel| Constructions Privabe Limited, are baraby callad wpon to submd
thair claims wilh proaf on oor bafore 30042024 {0 the Intenim Resolulion Professional al the address
miensioned against eniry Mo, 10

Thefirancial crecibors shall submil theer claims wih proal by electonic means only, Al other crediors may
submit the claims with prood in person. by postor by electronic means

A fmancal cradgibor betomngng 1o a class, as hsted agans! the enlry Mo 12, shall indicale s ghiice o
futhonsed Representative (AR from amang the fhrae nisolvency professaonals listed aqainat endny Mo 13 |
Lo st a5 Authonsed Rapresentatres of tha Class of Homa Buyer'sm Form CA,

| Mir, Mohit Goyal
Regn.No: IBBITPA-G01IP-P-02as2021-3023 1 3656

-
(R =y

14 [ah Heﬁuam'ﬁ:ﬂrﬁ and

Submission of false or misleading proaofs of elaim shall attract penalties. T
Date ; 18.04.2024 Mohit Goyal
Place: Dehi Regn. No.: [BBVIPA-D01/IP-P-023085/2021-20221 3635 |

FEDERAL BANK

YOUR PERFECT BANKING PARTNER
LCRD Dwiston { New Delhi, .G F., Fedaral Towers, 212, West Pated Nagar.
Mew Delhi-110008 Fh No.011- 40733077, 78, 79 & 80 Email: ndiicrdizieceralbank.coun

CIM: LES19IKL1331PLCODOIBE  Website: www.fedsralbank.co.in

NOTICE U/5 13(2) OF SARFAES! ACT 2002, (herelnafter referred to as Act) r/w Rule
3{1)OF SECURITY INTEREST{ENFORCEMENT) RULES, 2002.

(1) Mrs Sashi Bala, W/o Late Vinod Juneja and legal heir of Late Vinod Juneja
Sole Prop: Mis Juneja Departmental Store Having s place of Business at 267,
New Sukhdev Nagar, Panipat, Haryana-132103.

(2) Mr Deepak Juneja, 5/0 Late Vinod Juneja 2nd legal heirof Late Vinod Juneja
(3) Mr Pankaj Juneja, {0 Late Vinod Juneja and legal heir of Late Vinod Juneja
(4) Ms Rajita Juneja DVo Late Vinod Juneja and legal heir of Late Vinod Juneja
{5) Mrs Sheena Juneja, Wio Mr Pankaj Juneja, 1 io 5 Residing at House No
26714, Sukhdey Nagar, Panipat District, Haryana-132103,

(6} Mrs Suman Sharma, W/e MrNand Sharma, residing ai House No 66911, New
Sukhdev Nagar, Panipal, Haryana 132103,

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of property bearing No. D-82, situated al Mahanagar Extension Scheme, Lucknow, Uttar Pradesh, Property isin
the name of Mr. Rajesh Gupla Sfo Late Shii B, M. Gupla land with constrution area admeazuwning 1620 3q. Fi. Boundaries: East House
M, D-83, West, Housa No. D-81, North; 12" Wide Lane, South; 30 Wide Lans,

Authorised Officer
Date: 18.04.2024 Pegasus Assels Reconstruction Pyl Lid,
Place: Lucknow, Uttar Pradesh { Pegasus Group One Trust-/V)

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office:- "Chola Crest", C54 & C55, Super B-4, Thiru Vi Ka
r e Industrial Estate, Guindy, Chennai-600032, Tamil Nadu, India.
Branch Address:- Hall No.H-3, 3rd Floor, Padam Plaza, Plot No.5, Sector-16-B,
Awas Vikas Sikandra Yojna, Agra—282007.

POSSESSION NOTICE [Under Rule 8 (1)] |

Whereas, the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance
Company Limited, under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 hereinafter called the Act and in exercise of powers conferred under Section 13[12] read with
Rules 9 of the Security Interest [Enforcement] Rules, 2002 issued demand notices calling upon the borrowers,
whose names have been indicated in Column [B] below on dates specified in Column [C] to repay the outstanding
amount indicated in Column [D] below with interest thereon within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the
Public in general that the undersigned has taken Symbolic possession of the properties mortgaged with the
Company described herein below of the Columns on the respective dates mentioned in Column [E] in exercise of
the powers conferred on him under Section 13[4] of the Act read with Rule 9 of the Rules made there under.
The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties men-
tioned below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And
Finance Company Limited for an amount mentioned in Column [D] along with interest and other charges.
Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the
entire outstanding including all costs, charges and expenses before notification of sale.

Pegasus Assets Reconstruction Pvi. Ltd.

CIN Ka.; UG5399HZN04PTC 144113

Unit Bo. 106, Best Business Fark. Fiot Mo, P<2, Netaii Subhash Placs,

Opp. Fun Cinama, Pilampura New Dedhi- 110034

Corp. Office; 56-56, 5th Floor, Fres Press House, Nariman Pont, Mumbai-a00021, Ph: 022-61884700
Heno. Office: 307, Dalamal House, Jamnaal Baga) Road. Nanman Paint, Mumbai-400021

POSSESSION NOTICE [see rule 8(1)]
{(For Immovable Property)

Wheraas, The Aulthonsed Officer of Pegasus Assets Reconstruction Private Limited, under the Secunfisation and Reconstruchon of
Financial Assels and Enforcament of Security Intarast Act, 2002 and in exercise of powers conferred under Section 13{12) read with Rule
Jofthe Security Inferast (Enforcement) Rules, 2002 issued 3 Demand Motice dated 17.01.2024 calling upon the Borrowers! Guaraniors/
Mortgagors 1. Mfs Gupta Hardware & Paints Store, 2. Mr. Rajesh Gupta to repay the amount menfioned in Molice being
Rs.4,55,15,086.96 (Rupees Four Crores Fifty Five Lakhs Fifteen Thousand and Eighty Six and Ninety Six Paise Only) as on
16.10.202 3 together with furtherinierests, plus costs, charges and expensas, etc.w.af 17.10.2023 therson within 60 days from the dale
ofthe saud Nobces,

Dues of the said borrowar atong with underlying security interest was assignad In favour of Pegasus Assets Raconstructon Pl Lid.
acting in it capacity as Trustee for PEGASUS GROUP One Trust-1Y (Pegasus) by Indusind Bank Ltd. (IBL) vide Assignment Agreement
dated 30th December 2008 under the provision of Section 5, of SARFAESIACT 2002 Pegasus has stepped inio the shoes of the |BL and
all the rights, e and interest of IBL with respect to the financial assals along with underying securidy interests, guaraniees, pledges
have vested with Pegasus in respact of the Financial Assistance Availed by the Borrowers and Pegasus exercises all s nghts as the
SECURED CREDITOR.

The Barrower having faited to repay the amount, Nobice is hereby given bo the Borrowers and the public in general that the undersigned
has takan Possession of the property described herein balow in exercise of powers conferred on him under Saction 13(4) of the said Act
read with Rule & of the said Rules on this 16th day April ofthe year 2024.

The Borrowers in particular & the public in general is hereby cautioned not to deal with the property & any dealings with the praperty will
b subsect to the charge of Pagasus Assets Reconstruction Private Limited for an amaount of Rs. 4,55,15,086.96 as on 16.10.2023
with further inierests, plus costs, charges and expenses, eic w.e F17.10.2023.

The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to
redesam the secured assels.

EGASUS

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that peace and parcel of property baaring Khasra No, 357, situated at Village Ganeshpur, Rehmanpur, Pargana, Tehsd & District]
Lucknaw, LHtar Pradesh. proparty is in the name of Mr. Rajesh Gupta Sio Late Shri B.M. Gupta, tand area admeasuring 1 Bagha (25302
=0, MeserfApprox. | Registered 33 per 3ale Deed Mo, 13583 dated 20006, 1966. Boundaries:- East: 4 Mwide lane, West: Goel Complex
and apartment, Marth: Goel Flats, South: 30 Miand par of Faizabad Road

Authorised Officer
Date; 18.04.2024 Pegasus Assets Reconsfruction Pvi. Lid.
Place: Lucknow, Uttar Pradesh { Pegasus Group One Trust-JV)

The 1" of you as principal borrower, 2" to 5"as co-obligantsavailed :

(a) Term Loan (Parameterised) with number 1546710000037 of ¥ 50,00,000/-
(Rupees Fifty Lakh Only) on 26.08.2016,

The 1" of you as principal borrower, 2" to 6" as co-obligants, availed :

(b) Term Loan (Credit Plus) with number 15466900000163 of ¥ 53,00,000/-
(Rupees Fifty Three Lakh Only) on 26.09.2016,

(c) Cash Credit {CC-SME-Parameterised) limit with number 15465500000524 of
T4,00,00,000/- (Rupees Four Crores Only) on 06.04.2017 from our Bank's
Panipat Branch, after executing necessary securly agreements | loan documents
in favour of the Bank,

Towards the security of the aforesald credit facility availed from the Bank, you have
crealed security interest in favour of the Bank by way of hypothecation in respect of
thie following movable property.

DESCRIPTION OF HYPOTHECATED MOVABLE PROPERTY
For CC & TL (SME Parameterised) - Hypothecation of ali the stock of the borrower
with 25 % margir and 40% Margin which now or hereafter from time to time during
the security shall be or to be in or about their premises or godown or any ather
godowni(s) approved by the Bank or be in course brought in stored of transit from
one godown 1o another or from cne place 1o another or whersver alse the same
may be. [Chargedtofa) &(b)above]

Towards the security of the aforesaid credit facilities availed from the Bank, Mrs
Shashi Bala & Mr Vinod Kumar Juneja have created security interest in favour of
e Bank by way of mortgage in respact of the following immovabla property

DESCRIPTION OF MORTGAGED IMMOVABLE PROPERTY
All the piece and parcel of the commercial property having plot measuring 195.50
a0. yards together with building existing andior 1o be constructed and all othar
improvements thereon sifuated in H. No. 267, Ward No. 9, New Sukhdey Nagar
Panipat, Haryana-132103 , bounded on East by; Road of colony, West by: House
of Harish, North by: House of Charanjest, South by: Street

Towards the secunty of the aforesasd credit facilities availed from the Bank, Mrs
Suman Sharma has created securily inleres! in favour of the Bank by way of
riortgage in respect of the foflowing immaovable property.

DESCRIPTION OF MORTGAGED IMMOVABLE PROPERTY
All the piece and parcel of the commarcial property having plot measuring 35.50
Sq.yard together with building existing and/or to be constructed and all other
improvements therecn situated in H. No. 209 & 210, Ward No. 1, Insar Mohalla,
Tara Market, Inside Municipal Corporation limits Panipat, Haryana-132103 |
bounded on East by; House of Mukand lal, West by: street North by: property of
Gulati, South by: House of Mukand Lal

Sl. Name and Address of Borrower & Loan A/c No. %2 o | Outstanding |._ &
No. [B] 2 2| Amount |g 3
[A]| Loan Account No’s: XOHEAHE00001464814 and O Q= [D] S &
1 | XOHEAHE00002432028 and HE02AHE00000003685: 1. Sanjeev Kumar| [C] Rs. [ET
Agarwal, 85/A/4, Menka Palace, Near Yamunotri Enclave, Karamyogi, — & 1,86,66,766/- =
Balkeshwar, Kamla Nagar. Agra, Uttar Pradesh-282005. 2. Sunita| & as on N
Agarwal, House No.55, Amita Vihar, Near Park ke Samne, Karamyogi, : 16-01-2024 N
Kamla Nagar, Agra, Uttar Pradesh-282005. 3. Anil Kumar Agarwal, 10, & and interest | S
Janakpuri, Phase-2, Manoharpur, Dayal Bagh, Agra, Uttar Pradesh-| thereon. 2

282005. 4. Laxmi Sanjeev Kumar, 85/A/4, Menka Palace, Near Yamunotri Enclave, Karamyogi,
Balkeshwar, Kamla Nagar, Agra, Uttar Pradesh-282005. 5. Rajeshwari Devi, 34, Annoo Enclave (Old Parag
Enclave), Yamuna Vihar, Near Brijdham, Karmyogi, Kamla Nagar, Agra, Uttar Pradesh-282005. Also at: 10,
Janakpuri, Phase-2, Manoharpur, Dayal Bagh, Agra, Uttar Pradesh-282005. 6. Ashish Singhal, I-8,
Karmyogi Enclave, Kamla Nagar, Mauza Ghatwasan, Agra, Uttar Pradesh-282005. Also at: 119, Ground
Floor, Block No.36/2/4, Agra, Uttar Pradesh-282002. 7. All Legal Heirs of Manish Singhal, 34, Annoo
Enclave (Old Parag Enclave), Yamuna Vihar, Near Brijdham, Karmyogi, Kamla Nagar, Agra, Uttar Pradesh-
282005. Also at: House No.55, Amita Vihar, Near Park ke Samne, Karamyogi, Kamla Nagar, Agra, Uttar
Pradesh-282005. 8. Shri Suresh Chand Singhal Sikshan Sansthan, 34, Annoo Enclave (Old Parag
Enclave), Yamuna Vihar, Near Brijdham, Karmyogi, Kamla Nagar, Agra, Uttar Pradesh-282005.

Public Notice For E-Auction For Sale Of Immovabie Properties
Eala of Immovabla proparty morgaged bo IFL Home Financa Limiad [Fommeany imown &5 Incks infolne Howsing France Ligl) (IIFL-HFL) Carporate Office 28 Plot
M. 53, Udvog Yiar, Phase-IV, Gurgaon-=122013 [Haryana] and Branch Office al "SC0 -41F, First Floor, Sector <7, Main markel, Karmal-132001" under the
Securitisation and Reconsirection of Financial Assets and Enforcement of Security Imterest Act, 2002 (hereinafiar “Act’], Whereas Sie Auhorizad Officer
0N o [IFL-HFL had [zken the passassion of the fllowing properyias purswant b ha nolice issued LIS 1372} of the &zt in fhe fobowing lean :IIZ-LI:-LI1|E'|.H":IE|.|EG|:
135, mlhaﬂgrtb:.snll thve 2me o “AS 1S WHERE 1S, AS 13 WHAT IS BASES and WITHOUT RECOURSE BASIS™ for realization of IIFL-HFLs dues. The Sale
will b2 dane by the undersigned through e-auction platform provided at the wedsite: www.iiflonehame.com

Baorrawer|s) ( Demand Motice Description of the Immovable Date of Physical Possession Reserve Price
Co-Barrawenls) Date and Amount propertyl Secured Assot 07-Mar-2024 Rs. 18,80,000/-
!Guarantor|s| 11-Aug-2023 A1 that pari snd parcel ol the proparty bearng Total Dutstandi {Rupses Eighleen Laih
1.Mr Seru Rs_8.80,685)- (Rupess MNine | Flat Na, 602 Foor Mo, 8, Carped Araa Ad Ag On Diate 10-4 ?ﬂ!‘ Eighty Thousand Only)
2 s Laita Lakh Eighty Thousand Six | Measuring 326 Sq. Ft. and Super Buit Up i Eamast Money
3. S fracker | Huridred Eighty Frva Onll) | A Ad Misasuring 376 Sq. FL, Towar B | Rs. 12,804,237 Deposit (EMD)
TF"EII_;E o Bid Increase Amount | Smar Home, Seciard? A kamal | Harena | | (Rupees Twaboe Lakh Ninety Rs. 188000 (Rupeas
'LWT?;UUE] Rs. 25,000/- [Rupeas]13200t Four Thausand Twa Hundred | s | aph Exghty E'rgllﬁ
Twenly Five Thausand Onlyy Thirty Sgven Only| Thousand Onby)
Date of Inspection of proparty EMD Last Dale Datel Time of E-Auction

15-May-2024 11:00 hes 1400 hrs 17-May-2024 §ilF 5 pm. 20-May-2024 11:00 hws.~13:00 hrs.

DESCRIPTION OF THE IMMOVABLE PROPERTIES: PROPERTY 1:- Residential House No.55, Municipal
Corporation No.32D/AB/55 bearing at Khasra No.117 situated at Amita Bihar, Mauza Ghatwasan Mustkil,
Hari Parwat Ward, Kamla Nagar, Tehsil and District Agra (measuring area 83.61 Sq.Mtrs) which is Bounded
as under:- East: House No0.56 of Shree Kishan Sharma, West: House No.54 of Sudhendra Kumar Jain,
North: Road 9' Mirs wide and Park, South: Other's Land.

PROPERTY 2:- House at Plot No. 34 total area admeasuring 123 Sq.Mtrs Parag Enclave, Yamuna Vihar Colony,
Mauza Ghatwasan, Hari Parwat Ward, Tehsil and District Agra, Uttar Pradesh which is Bounded as under: East:
Vacant Plot Area, West: Rasta - 4.26 Mtrs Wide, North: Land of Real Construction, South: Rasta - 18.28 Mtrs Wide.

Mode Of Paymant ;- EMD paryments ane bo b macks vide onbe mode anly, Ta make pensmests you have fo vislt hifps sy [Bonehome. com and pay through
fink available for the propery Secired Assalanly

Mate: Paymend link forasch riy Securad Assed is differenl. Ensurewouars using link of the propertyl Secured Assal vauinlend b buy vide pubic auction,
For balance payment, upon successiul bid, has ko pay through RTGSMNEFT, The accounts delsils are as fofiows: a) Name of the Account- [IFL Home
Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, ¢} Account No:-9%02878xomy  followed by Prospect Number, d) IFSC Codais
SCBLON3EN01, 8) Bank Addrass: Standard Chartered Bank. 90 M.G. Road, Fort, Mumbal-400001.

Sl. Name and Address of Borrower & Loan Al/c No. % 2 o | Outstanding |._ &

No. [B] o g'%- Amount ; §

© D => C

[A]| Loan Account No’s: XOHEAHE00002195017: 1. Mohmmad Shan |29 [D] a8
2 | (Applicant), 3/44-A/1, Kala Mahal, Agra, Uttar Pradesh-282003./ [C] Rs. [E]
2. M/s Zeeshan Oil Trading Company (Co-Applicant), 3/44-A/1,| 47,40,274 <
Kala Mahal, Agra, Uttar Pradesh-282003. 3. Mohmmad Nastaeen| & as on N
(Co-Applicant), 31/47, ZeenKhana, Chatta Bazar, Belan Ganj, Agra,| & 04-03-2023 )
Uttar Pradesh-282004. 4. Reshma Begum (Co-Applicant), 3/44-A/1,| = and interest | ©
Kala Mahal, Agra, Uttar Pradesh-282003. - thereon. =

DESCRIPTION OF THE IMMOVABLE PROPERTY: Property bearing HN0.684/1 and New No.3/14 A,
measuring area 87.5 sq mtrs, situated at Gali Thana, Chhatta, Agra. Bounded as: East: Property of Abdul

Malik, West: Property of Mohd. Haroon, North: Parshuram Inter College, South: Road.

Date: 18-04-2024
Place: Agra, Uttar Pradesh

Sd/- Authorised Officer
M/s. Cholamandalam Investment and Finance Company Limited

Tenn-s and Conditions:-

For panicipating in e-aucton, tending bidders required fo register their desais with e Senvice Provider hittps:iiwarw. Tiflonghome.com well in

advanoe and has lo craabe the bogin account. login D and passwoed. |rending bidders have ta submit! sand el “Tendar FORM® alang with the paymen

oatzds bowards EMD, copy ofthe KYC and PAM card at $ie abave mentlionsd Branch Office

The bickd s shall improve Seir ofer in mulbphe of amaunt mentianed under the column “Bid Increase Amount. Incase bidiz placedin iha last S minutes of

the cloing time of the awction, the cosing tme will sutomatically pet extended for 3 minubas.

The successiul bidder showtd deposit 5% of the bid smount (efter adjusting EMD] within 24 hours of the aceaptance of bid prce by tha Al and the

balamce T5% of the Bid amount within 15 days from e date of confimnation of sake by the secured creditor, Al depast and payment shall ba in the

prescribed moda of paymant

4, The purchaser has bo bear the cess, spplicable stamp duty, feas, and any other stahdory dues or other dues Tke municipal fax, elecincity chamges, lard

and allothar incldentad costs, charges including 3 Bxos and rales outgoings relating b e property.

Eiddlers are advised o po through the website https:iwsnwiiflonehome.com and hitpshwww.ifl.comhome-loansiproperties-for-auction for

detaled termns and cond@ons of auction sale & auction application form betore submiting their Bics for taking partin the e-auclionsale proceedings

£, Fordetais help procadure and onfivs ranng oné-auchion praspaciive bidders may confact ha senvice provides E mall M:-auction. bigifl.com, Suppar
Helpline Numbiers: 3 1300 2672 459,

i, Forany queny resaled o Property tetails, inspecton of Propery and Online bid ebe. call IFLHFL toll free no. 1800 2672 438 from 09:30 hee 1o 15:00 hrs
betwesn Monday to Friday orwrite to email:- auction. hIgiifl.com

B Mokce is heraby given fo'aboe sakd borrowers 46 cobect the household aricles, which were bing in the secured asset al $he lime of taking physical
passessien vathin T days, othenwisa [IFL-HFLshalino! be responsible dor any loss of property uncer (he cireumstances.

& Fusthertha retice i hereby given to the Borowen's, thatin case fey 1ail ocollectfhe above sad aricles same shal besald imaccordance with Law

10, I case of default in payment atany slage by the successbul badder S aiction purchaser within the above slipulated Sme, he sale will be cancelled and the
amount alraady pad wil ba faraited (ncliding EMD) and the property will be agan pulta saie,

1, ADreserves the righls i pastpanelcancel orvary the ferms and condition of tenden'auction wihoul assigning ary reason thereod, In case of sy dispulen
bandenAuction, e decigion of &0 of [IFL-HFL wil ba firal

[ 8-

a3

n

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6] OF THE SARFAESI ACT, 2002

The Borower ara hereby nofifiad to pay the sum asmemtionad above alang wilk upio datad miterest and anciliary expanses belore the dateof TenderAuction
fating which Ehe prapary will ba suclisnedizold and halance dues i sy will ba reconarad with interest and cast,
Place; Kamal Date : 15-Apr-2034 Sdi-Authorised Officer, |IFL Home Finance Limied

The aforesaid hypothecated [ morigaged properties hereinafter refermed to as 'the
secured assets'. The undersigned being Authonsed Officer of the Federal Bank Lid.
heraby inform you that a sum of (&) a sumof  1,049.66.890.96 [Rupees One Crore
Nine Lakhs Sixty Six Thousand Eight Hundred and Ten and Paise Ninety Six Only)
15 due from all of you as on 05.03.2024 under yvour Term loan [Paramelarisad-SME)
with number 1546710000037, (b} a sumof T 70,93,172 38 (Rupees Seventy Lakhs
Ninely Three Thousand One Hundred Seventy Two and Paise Thirty Eight Only) is
diue from all of you as on 0503, 2024 under your Term |loan {credit plus) with number
15466300000163 {c) a sum of T 8,90.59,041.78 (Rupees Eight Crores Ninefy
Lakhs Fifty Nine Thousand and Forty One and Paise Seventy Eight Only) is due
from all of you as on 05.03.2024 under your CC limit with number 15485500000524,

In view of the defaull in repayment. your loan account/s is/are classified as Mon-
Performing Asset on 30.06.2018, as per the guideline of RBI.

¥ou are hereby called upon fo pay the said amount with further interest

{a) @ 15.20 % per annum inyour Term loan (SME Parameterised) with number
15446500000163, with monthly rests along with 2% overdue interest from
05.03.2024, (b) 13.62 % per annum inyour Term loan (SME Parameterised) with
number 15447 100000037, with monthly rests along with 2% overdue interest from
06.03.2024. (c) @12.60 %% per annum inyour CC limit with number
15465000000524 with monthly rests along with 2% overdua inferest from
05.03.2024, till the date of payment and costs within 80 days from the date of this
nofice, failing which, the Bank will exercise all the powers under section 13 of the Act
aqainst yvou and the above mentioned secured assets such as aking possassion
thereof including the nght to transfer them by way of lease, assignment or sale, or
taking over the management of the secured assets for realising the dues without
any further notice to you.

It is informed that, vou shall not transfer by way of sale, lease or otherwise any of the
above mentioned securad assets without the Bank's writhen consent. In the event of
your failure to discharge your liabifity and the bank initiates remedial achions as
stated above, you shall further be liable to pay to the bank all cost, charges and
expensas incurrad in thal connection. In case the dues are not fully satisfied with the
sale proceeds of the securad assefs, tha bank shall procead against vou personally
for the recovery of the balance amount without further notice. Your attention is also
invited to the proviskons of section 13 (8) of the Act, in respect of tme available, fo
redeem the secured assets (securly propesties),

This notice is issued without prejudice to the other rights and remedies available fo
the bank for recovering its dues. This notice was issued on 05" Day of March 2024
and the same was served on you but seems not received by you which necessitated
this publication as perthe SARFAESI Act.

Dated this the 17" Day of April 2024 For The Federal Bank Lid., Associate Vice President

[Autherised Officer under SARFAES| Act)

financialexp.epaptin

New Delhi
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PUBLIC NOTICE

Notice is hereby given to all that my
dient, Mr. Rajiv Kumar Sood S/o Late
Dev Raj Sood, R/o C-5/40, Safdarjung
Development Area, New Delhi, solemnly
declare as hereunder: " have never had
anyinvolvement in the affairs of Partnership
firm in the name and style of M24 & (o,
established by the partners namely:
i. Mrs. Monika Arora Weo Mr. Ajay Arora,
R/e RZ 18, & 19, Dayal Sir Road, Shakur
Bazar Road, Uttam Nagar, West Delhi and
proprietor of M5, Jessica Life having its

Magar. i, Mrs. Suresh Wati Grewal Wro
§h. Karambir Singh, and mother of Mr.
Sukhdey Grewal Rfo WZ-57, Janak Pun, B-
1, New Dellv and shall not be fiable for any
act done by the said partnership firm at any
point of time and is alse unaware of any
ather firms where his name may have been
included without his consent.” The public
at karge is hereby notified accordingly and
urged to exercise caution while dealing
with the said partnership firm and persons.
Issued in Public Interest.
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